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Maintenance Work o f  Nat ional  
H ighways  o n  Agency Bas is  

333. SHRI MOHAN RAWALE : Will the Minister 
of SURFACE TRANSPORT be pleased to state : 

(a)  whether the maintenance work of National 
H lghways  has  b e e n  e n t r u s t e d  to  t h e  S ta te  
Governments on agency basis; 

( h )  if so,  the details thereof; 

( c )  whether the Government of Maharashtra has 
made any representations to the i ln ion Government 
pointing out that Maharashtra has been getting less 
than its fair share of allocations for original works, 
maintenance and repairs of Natlonal Highways; 

(d )  if so, the details thereof; and the reaction of 
the Union Government thereto; 

(e)  whether the Union Government propose to 
allocate more funds to the State for the purpose; and 

(f) if so, the details thereof? 

THE MINISTER O F  SURFACE TRANSPORT 
(SHRI T. G .  VENKATRAMAN) : (a)  and (b). Yes. Sir. 
Nine per cent agency charges are pald to the State 
Governments for the maintenance work of National 
Highways done by them, on  behalf of the Central 
Government. 

(c) to (1) Availability of funds for maintenance 
and repair of National Hlghways is generally of the 
order of 50-55*h of the requi rement .  as per  the 
approved norms. As such, the short-fall has to b e  
borne by all the State Governments equally. However, 
f u n d s  are a l loca ted  to the S ta te  Governments  
generally on pro-rata basls (based on  length and 
wldth of the carriageway of National Hlghways in a 
particular Statej for normal maintenance. 

Robbery I n  PNB, Gwal ior  

334. SHRl DADA BABURAO PARANJPE . Will 
the Mmlster of FINANCE be pleased to state , 

!a) whe!her the Government are aware of the 5-  
lakh robbery rn Funlab National Bank Gwallor on  
March 16. 1996 ,  

(b j  if so whether any enquiry has since been 
conducted rn the matter, and 

!c )  I! s o  the  o u t c o m e  thereo f  and  t h e  
p r e c a u t ~ o n a r y  mclarures t a k e n  t o  avo id  s u c h  
recurrence In future? 

THE MINISTER OF FINANCE AND MlNlSTER OF 
COMANY AFFAIRS ISHR!  P CHIDAMBARAM) , 

(a) to (c) Punjab National Bank (PNE! has reported 
t h a t  the re  w a s  no lnctdent  o f  robbery  In  P N B  
i n  Gwalior o n  16  3.1 996 However, an Incident of 

robbery took place at the Chetakpurl Qwalior branch 
of PNB on 16.5.1996 In whlch an amount of Rs. 5 
lacs was looted by  three armed robbers from the 
cashier during the course of cash remittance from 
branch to currency chest. The cashier and a daily, 
wage worker sustained injuries when flred upon by 
the miscreants. An FIR has been lodged wlth the 
police, The matter has been taken up by the bank 
w i th  s ta te  author l t ies for i nc reas ing  t h e  po l i ce  
patroll ing in the area. An arrned bank guard has 
been provided to  the branch. The bank  has also 
advised its Zonal and Regional Managers to ensure 
proper securlty arrangements at the branch. 

Del icencing I n  lndus t r ie r  

335. DR. M.P. JAISWAL : 

SHRI SURESH KALMADI : 

Wi l l  the Minister of INDUSTRY b e  pleased to 
state : 

(a)  whether the Government propose to delicence 
various industr ies reserved for the publ ic sector 
undertakings and small scale sector; 

(b) if so, the details thereof and the reasons 
therefor: and 

(c)  the names of such industries? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . (a)  to (c) At present there are six industries 
reserved  for Publ ic  Sec to r ,  and  8 3 6  I tems a re  
reserved for manufacture in 'Small  Scale Sector ' .  
Revtew of the reservation/dereservat~on of industries/ 
Items for 
continuing 
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Publ lc Sector ISmal l  Scale Sector  is a 
process. 

E lec to ra l  R e f o r m r  

SHRI RUPCHAND PAL : 

DR T SUBBARAMI REDDY 

SHRI HANNAN MOLLAH : 

Wi l l  t he  M l n ~ s t e r  o f  LAW AND JUSTICE b e  
pleased to state : 

(a)  whether the Government are considering any 
concre te  p r o p o s a l  to  m a k e  r a d l c r l  c h a n g e s  I n  
electoral reforme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT , 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) : (a) and (b) The Government propores 
to d iscuss short ly various p ropora ls  on  Electoral 
R e f y m s  wlth leaders of variour poll l ical parl les and 
i s  keen to finalise a package on  Electoral Reformr 
o r  r o o n  as porr lb le .  


